mkm Laid

() "The Iodian Admivstrative Ser-

wice (Pey) Nineteenth Amendment Rules,
1972, i= Notification No.
G.SR, 474(E), in Gazette of India dated
the 30th November, 1972, [Placed in
Library.. .See No. LT-4002/72.]

(2) () A copy of the Annual Report
(Volume D) of the dmdian Ssatistical in-
sti Calcutta, for the year 1969-70.

tute

@ A statement (Mindi and BEnglish
wersions) explainiog she reasons for net
iaying the Hindi vewsion of the above
Report simultaneously. [Placed in
Library. See No, LT-4003/72.)

ANNUAL REPORTE OF TANNERY AND
FoorwEar ComroRATION OF INDIA L1,
KANBUR AND KHADI AND VILLAGE INDUS

TRiss COMMISSION, BOMBAY

seittire fawe dwrem ¥ et

(oht frguwe sw) @ www AR,
wraY s & freafafes oo war e
EmE:

(1) ==t wiafam, 1956 W
oI 61 9% Wy IYETa (1) &
weia 278 qu gefams
STCRRe wE i fufy-
2%, ®AYL, & ad 1970-71
Y aries Afode (fgd
geror) #Y o gia @ gar
rhffr ¥ Wik I w
fravers wite sgran ales
ot feeafort 1

{Placed inLibrary. See No. LT-4004/
7]

(2) @y Wi g s
mfafTos, 1956 %Y 6TU 24
i wmww (3) ®
WAl At Wi KA
sy, wwk, o 1970—
71 ey wrin wfadew
(feft ooy wilt  dewor)
ot o iy, eqr wiweia
firwreor | (Placed in Library.
See No. LT-4005/72)

AGRAHAYANA 22, 1894 (SAKA)
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MESSAGE FROM RAJYA SABHA

SECRETARY: S&ir, I have to report

the following message received from the
Secrotary of Rajya Sabha:

“In accordance with the provisions of
sule 127 of the Rules of Procedure and
Condut of Business in the Rajya Sabha,
I am directed B inform the Lok Sabha
that the Rajya Sabha, at its sitting held
on the 11th December, 1972, agreed
without any amendment to the Payment
of Bonus (Amendment) Bill, 1972,
which was pamsed by the Lok Sabha at

its sitting held on the 5th Demeber,
1972."

MR. SPEAKER: Now, next jtem. ...

SMRI VAYALAR RAWV{ (Chrayinkil):
Mr. Speaker, Sir....

MR. SPEAKER: Will he please keep
on sitting?....

SHRI VAYALAR RAVI: It is a very
important matter. The Chjef Minister has
taken objection. The honm, Minister con-
cerned is here, and he can make a state-
ment. Otherwise, a controversy will start.
The Tamil Nadu Chief Minister has
raised a very important issue....

MR. SPEAKER: I have not allowed hum
to raise anything. Does he sece me
standing or not? What is this? He is
getting up every time like this, If both
sides do like shis how can I work here?

SHRI SHYAMNANDAN MISHRA

(Begusarai): That has been the case all
the time.

MR. SPEAKER: Anyway, there must
be some procedure. ...

SHRI JIYOTIRMOY BOSU ¢Diamand
Harbour): This is the forum for dialogue.
This is the forum for submission and ex-
posure. Why are we here otherwise?
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il " iy
. MR. SPEAKER:
should be a free forum: for him, not fof
SHRF FYOTIRMOY BOSU: Paopls pay
us Rs, 51 perdl:r Wemuu;in!ham

MR SPEAKBR {n ﬂm m be

deserves double,

SHRI JYOTIRMOY BOSU: Your glory
will become more if. you allow us to
focus sbout the miseries outside, .

"MR. SPEAKER} thimuotu-ym
nellmehhgoou

SHRI I'(OTIR.HOY BOSU
mean ‘to carry cbal to New Castle.
. 2 .""

I never

12.26 hrs.

:-ARREST -OF MEMBER

MR. SPEAKER: I have to inform the
House that I have received the following
telegram, dated the 12th December, 1972,
from the Sub-Dwmonal Maguatratc.
Patoa;—

“Shri Digvijaya Narain Singh, Mem-
ber, Lok Sabha, wass arrested and re-
manded to Phulwari Camp Jail, under
sectiong '143/341, Indian Penal Code,
in default of bail bond while offering
satyagrdlia @harna before . Central Re-
‘venue Building, Patna, of the 12th
December, 1972."

SHRI JYOTIRMOY BOSU (Diamond
Harbour): ~1 am concerned about the
qunantity of food that would be reqnu'ed
there. . {

MR. SPEAKER: At least, I have great
sympathy with the hon, Member. We shall
see that he is looked after very well.

SHRI SHYAMNANDAN MISHRA:
(Begusarai): But the Government should
have some sympathy with the people for
whom' he ¥ offering dharna.

SHRI JYOTIRMOY BOSU Imagine
our. frignds Shri : Digvijaya Nanin Smsh
ol!arinn dlmm. . :

. DECEMBER 13, 1972
I think that there

. Pcmudw_?t
Mll SPEAKER 1 think Shri Shyam-
nandan. Mishrs  must Bave, semt him. 1
thilkham:nmﬂkﬂ

SHRI mm.sm ﬁm
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PERSONAL ExPLANAmN BY
MEMBER _

SHRI SOMNATH -mm
(Burdwan); I am thankful to you for giv-
ing me this opportanity tomakaaper-
sonal explanation.

On the 24th November, 1972, I had
participated in the debate in the House
on the non-official resolution moved by
Shrimati Maya Ray on the question of un-
employment, Shrimati Maya Ray gave a
reply to the debate on the Bth. December,
1972. Unfortunately, I could not attend
the session of the House on the 'Sth
December, 1972, .

On Monday, the 11th December, T was
told by a senior Member of this. House
that Shrimati Maya Ray in her reply had
cast aspersions against me personally and
had accused me, inter glia, of having a
double standard. Yesterday, I obtained a
copy of her speech and I found that in
the course of her speech, she had made
allegations against me as follows:

“But I was highly amused to hear of
his horror that Rs. 438 crores were
owing as tax arrcars from private im-
dustrialists. We are horrified just as
he is, but we shall await with interest
to see that his horror is transposed into
action. After all, Mr. Deputy-Speaker,
double standards should not be main-
tained. It is very difficult to argue on
behalf of the people in this House and
then go out and argue on behalf of Mr.
Haridas Mundhra defending him in the
Supreme Court in the evasion of taxes.
-Let him . not- help these private indus-
trialists in furthering. evasion by de-
fendmg them in conm of hw

/SHRI JYOTIRMOY BOSU - (Diamond
numy Hindusa Motors.
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